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Httlt  X think something hag got to 
be done. Mr. Inder Gujral should no 
longer continue to sit on the fence. 
Then, he will  have the fate of the 
Humpty Dumpty.

We know that the Press Council is 
a voluntary body in the UK. But, in 
India, we are spending Rs. 3,90,000. I 
do not mean to say that it can be 
bought for such a  cheap price, the 
Presg Council Budget. But. when the 
conditions are  Indian, when Indian 
realities prevail, try to And out an 
Indian solution and don't go by hypo, 
thetical concepts of the freedom of the 
Press. Where is your freedom of the 
Press when the journalists are bought 
from  hfead to foot with the rupees, 
annas and pies,  indulging in black­
mail and indulging in black-out?  I 
am quite sure some of the very salient 
points  will be  blacked out by the 
Press. At the back of everything is 
the black money of the big business.

We talk in the air about obscenity. 
Something,  very  very innocent, of 
Kushwant Singh's writing, something 
out of his liberalism, is called as obs­
cenity in our Press.
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SHRI B. V. NAIK: Sir, as far as 
obscenity is concerned, what are these 
advertisements of various textile mills?
I think the hon. Minister knows fully 
well.  These  photographic  models, 
these photographic models, what are 
they? i do not want to go into the 
details about the whole racket of ad­
vertisements, advertisement and sales 
executives, models and photographers 
because this is International Women’s 
Year I would only say that let us stop 
obscenity  particularly  within those 
affluent sections and the way of 
that they are following.  Therefore.

I S*r, I would urge this. I am coming 
jo my imt  point.  There are only 
three or four people in the country 
*™o we above  criticism.  There is
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the shaker of the House, whose Chair 
you are adorning at present, there is 
the Vice-President and then the Chief 
Justice of India. Of course, the Pre­
sident of India is there in Rashtra- 
pati Bhavan. These are the only peo­
ple who are above criticism. We can­
not bring in their names. Who else 
have we got to adorn this nominat­
ing committe?  If they say that be­
cause of the criticism made, they are 
going to abdicate their responsibility, 
ft would be an abdication of a very 
high  responsibility cast on them by 
Parliament  and the Act.  I would 
therefore, say tbat they should not
shirk  their  responsibility  and the 
nominating committee should continue 
as before.  Let the  Minister accept 
my amendment.

18.11 hrs.

PAPER LAID ON THE TABLE—contd. 
Order under Delhi Municipal Cor­

poration Act, 1057

MR. CHAIRMAN: The hon. Minister 
of Home Affairs has requested that he 
be permitted to lay a paper on the 
Table of the House.

SHRI ATAL  BIHARI VAJPAYEE 
(Gwalior)- What paper?

THE MINISTER  OF  HOME AF­
FAIRS (SHRI K.  BRAHMANANDA 
REDDY); I seek permission to lay on 
the Table an Order under sub-secfion 
(1) of section 490 of the Delhi Muni­
cipal Corporation Act 1957 dated 24 
March. 1975, along with 9 statement 
of the reasons as required under sub­
section (3) of section 490 of the said 
Act. fPlaced in Library. See No LT- 
9278/753.

MR. CHAIRMAN: The Speaker has 
given him to permission to lay it on 
the Table.

west tnrnftr

q?rr eft SPHT  % 

f*fr wx  fan



$8$  Papers Laid  MARCH M, 19#S  B. A. C. HepM 384

[«tt W*? fafTfi ar

WR. 5R*r  fort I ?ft ̂ 5TR <PT 

1  (*cwsrr?T) q̂r ?ft qrptffopr 
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SHRI H. K, L  BHAGAT  (East 
Bellu). I am not happy at tne super­
session of the Corporation But it has 
cracked under the weight of the Jan 
Sangh’s corruption, maladministration 
and misrule. They are cracking under 
their own  sms. The Jan Sangh is 
Tesponsible for the supersession of 
the Corporation. Shri Vajpayee knows 
It  Their party is responsible—their 
corruption,  their maladministration 
sand misrule,  I am not happy with 
the  supersession, but they are res. 
ponsible for it.
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MR CHAIRMAN. I will request th« 
Minister to explain what this thing u 
about.

SHRI K. BRAHMANANDA REDDY 
The  Notification is  that the Delhi 
Municipal  Corporation  has  been 
superseded for a period of one year

MR.  CHAIRMAN  Shri  Raghu 
Ramaiah

18 15 hts,

BUSINESS ADVISORY COMMITTEE 

Fifty-fourth Report

THE MINISTER OF WORKS N̂D 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU HAMA- 
1AH) I present the Fitty-fouith Re­
port of the Business Advisory Com­
mittee

SHRI ATAL  BIHARI VAJPAYEE 
(Gwalior): Out of 31 Corporations 22 
have been  superseded.  This is the 
democracy that we are having in our 
country.

SHRI H K. L  BHAGAT  (Erfst 
Delhi). In Delhi precisely hi-, f̂rty 
Is responsible lor it
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